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the plant has been the C. G.

Committee.

cleared by

2. In all the four cases, the import of the plant is
subject to the condition that its good maintenance,
useful life and reasonable value are certified by
internationally reputed assessors and chartered
engineers.
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TRADE WITH NEPAL

1364. SHRI O. P. TYAGI : Will the Minister
of FOREIGN TRADE be pleased to state :

(a) whether it is a fact that the™e has been a
steady decline in the overall trade with Nepal, if so,
how far it is attributable to the fact that certain
foreign countries have entered the Nepalese markets
in a big way; and

(b) the steps taken by Government to increase
trade with that country ?]
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ff THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI A. C.
GEORGE) : (a) and (b) India's trade with Nepal
increased from Rs. 27.15 crores in 1965-66 to Rs.
41.68 crores in 1969-70. It declined to Rs. 33.. 3
crores in 1970-71 but it has shown an upward trend
again from Rs. 30.55 crores in Arril 1970-January
1971 to Rs. 31 43 crores in the corresponding period
April 1971 January 1972.]
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JURISDICTION OF PUNJAB AND
HARYANA HIGH COURT

1365. SHRIO P. TYAGI : Will the Minister
of LAW AND JUSTICE be pleased to state :

(a) whether Government are aware that people
of Harvana are put to a lot of trouble due to a joint
High Court for Haryana and Punjab;

tb) whether Government propose to bring
Harvana under the jurisdiction of ihe Delhi High
Court and Himachal Pradesh under the High Court
of Punjab; and

(c) if not the reasons therefor ?]



